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' T IE  HARYANA AFFILMTED COLLEGES 
(SECURITY OF SERVICE) ACT, 1979 

( H = r y z n ~  PC! Nn. 15 of 1Q7P) 

[_Teceiv~ti ! l ~  t?sse~lf 0 f the Governor of H~ryana on the I 7th April, 
j$i'L und j i ~ ; $ i  pubii2iied for gcirctui ii$brttic?tioh it1 ~ I ~ I c  I ~ U ~ . ~ U I Z ~  
{;[* ucl.tl v ~ c t l  1 <;(L:e iiE (Ei[rai>F&- ;;G;> ;, ;Aeg;;,;tii;ve szFp;c; ;;c;; i, 1 &>f 

19fh April, IP79J. 

-- . ACT 
! 

to provide for the security of service, employees of afilialed colleges. 

I 

Y m  

1979 

BE it enacted by the Legislature ofthe State of Haryana in the Thirtieth 
Year of the Republic of India as follows :- 

1. l h s  Act m y  be called the Haryana AEIiated Colleges (Security of Short titlc. 

Service) Act, 1979. 

2. In this Act, unless the subject or context otherwise requires,- Definitions. 

4 

W hchcr rcpcaicd or othcnvi sc 
affected hy le@slatitm 

Amended by Haryana Act 9 of 1982'. 

Amended by Haryana Act 12 of  19X4.' 
a 

Arnendcd by Haryana Act I of 1996.' 

Amended by Haryana Act 9 of 1998.' 

2 

No. 

I5 

. . (a) "sated co11ege''means a college which is nofm by the Central 
Government or the State Govmment or a local authority which 
is recognised by the Kurukshetra University under the 

3 - 

Shtrrt tit?c 

Thc Haryana-liated 
'"leges of 
Service) Act, 1979. 

1. For Statement ofobjects and Reasons, see Hayana Govcrnmwt Gazette (Extra.), 
dated the 23rd March, 1979, pagc 583. 

2. For Statement of Objects andKcasons,seeHaryana Government Gazette (ExIra.), 
dated the 13thMarch, 1982, pagc 307. 

I 3. For Siaterncnt of Objects and Reasons, see Havana Govcmrnent Gazette Rxtra), 
dated the 13thMarch, 1984,pagc300. 

4. For Statement of Objects and Reasons, see Hayma Government Gazcne (Extra.), 
dated the 23rd March, I 995, page 504. 

5. For Statement of Objects and Rcasons, see Haryana Govcmment Gazette (Extra.), 
dated the 12th January, 1998, pagc 5 1. 
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Kuruksheh University Acf 1956, or is admitted to the privi Leg- 
of the Maharshi Dayanand University under the Mahars hi 
D a y a n d  University Act, 1 975, [********* 1; ! 

(3) "Director" means the Director of Public Instruction, Haryana, 
and includes any other officer of the State Government 
authorised by the Government to exercise tbe powers and 
perform the functions of the Director under this Act; 

(c) "em~loyee" means any person who-is in the whole-time 
employment of an afEliated college; 

(d) "Government" means the Government of the State of Haryana; 

=[(el "Managing Committee" means the Managing Committee of an 
aEliated college or colleges and includes a person or body of 
pe&ons for the time being entrusted with the management of 
the affairs ofsuch college orcol1eges;j 

fl "prescribed" means prescribed by rules made under th i s  Act; 
and 

(g) 'hiversity" means the KuruEEshetra Universiry as incorported , 
.under the Kurukshetra University Act, 1956, or the Maharshi 
Dayanand University as incorporated under the Maharshi 
Dayanand University Act, 1 975. 

Qualifications. 3. The minimum qualifications for recruitment of various classes of 
employees shall be such as may k i n  time to time, lx laid down by theuniversity 
concerned : 

Provided that the qualifications of an existing em~loyee at the 
commencement of tbis ~ c t  sball not be varied to his disadvantage. 

~ c t b o d  of 3[4. The method of recruitment, and the conditions of service, of the 
and employees shall be such as may be prescribed : 

conditions of 
sewicc. Provided *&it the conditions of service of an existing employee at the 

commencement of this Act shall not be varid to his disadvantage.] 

Code of 3[5. The employees shall be governed by such code ofconduct as may :> 

conduct. be prescribed.] : 

I. Omittcd by Haryana Act 12 of 19W. 
2 Substitutcd by Haryana Act 1 of 1996. 
3. Substituted by l-laryana Act 9 of 1982. 
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6. The scales of pay and other allowances and privileges of the Salary. 
employees shall be such as may, from time to time, he specified by the 
tl;ovcment .. 

'r?. ( i ) KO empioyee shall be dismissed, rerncnlerl, reduced in rank ur ~ o c c d l u c  ta nc 
5~ vLm!,l iyymznt c,- hcrymcnts cf gav cf any eZ2lnsree shaI! he 11:ithhe!d obsrl vcd btr~lrc 

4 - . .. 
w i t h  c~~mr~lative effwt except afieran enquiry in wb ich he ha5 been infarmed dhia'~'e- 

n ? n \ ~  1 ?-?dp,:t i t l n  
~ i & t ~ i ~ ~ g ~ ~ g a i ~ i ~ i h i ~ i ~ ~ i ~ d $ ~ ~ a ~ ~ ~ ~ ~ h i ~ ~ p i ~ ? ~ ~ ~ ? & ~ g h ~ ~ l i ~  iflrxniGr,ucfiL- 

b ,,+i& L,;;;iu>c ,:La Gr=<. 
I I m+'- aldifig d 

annuai incrc- Provided h a t  this seuiios~ shall not apply whcm m cmpIoyee is dismissed, merit of pay 

removed, reduced in rank or where the annual increment or increments of cclmulati\,r 
pay or" auy enrp;rl yec is or air: w i i i i i~ ld  wiih culi~iilati~= e f f ~ t  011 i:ie gi~i iad  cficct. 

of conduct which has led to his conviction on a criminal charge. 

(2) Thepenaityofdismissal, removal from service,reduction in mnk 
and withholding ofannual increment or Lcrements ofpay with cumulative 
effect shall not be imposed unless the same is approved by the Director. 

(3) Where after the enquiry referred to in sub-section (1 ) it is proposed 

1 '  
to impose the penalty ofdismissal, removal from service, reduction in rank or 

I withholding of annual increment or increments of pay with cumulative effect, 
the proposal along with the relevant record s h d  be referred to the Directw 
and the employee concerned shall be informed. 

(4) T ~ E  employee may, within a period of h rtfr days of the receipt of 
the intimation referred to in sub-section (3), make a representation against the 
proposed pena1t)r to the Director who may, after examining the record and 
givingthe parties an opportunity ofbekg heard, by an order in writing, approve 
the proposed penalty or reduce it or refuse to approve it, if the proposal is 
found to be mala fide or by way of victimisation or not ~ f a m ~ t e d '  by the facis 
and cirmmstances of the case.] 

'[7-A. (1) In case the Managing Committee of an affiliated college Continuance of 
co2sidzrs ir espcdiefit :2 k ~ q  >q ~ z p l o y ~ r  i~qdcr  rl~pcr,si>p F;cyonb thr: ~tzfirensifln 

paiodufsixrnonths, it shall submiradetailedreportto~eDirecforatlest ''yoni 
months. 

one month before the expiry of the period of six months spwimg reasons 
I w m t i n g  the extension ofhe suspension period of the employee kyond,six 

months. 

(2)  After considering the report under subsection (I), the Director shall - 
1. Substituted by Haryana Act 9 of 1498. 
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Bar ofjuris- 
4:-.:3r R F  U1.,-.l.. Y. 

. . 
.::.;I! :::L<c. 

Protcct~on of' 
action taken in 
good faith. . 

I'oivcr of 
revision. 

Power to issue 
directives. 

Overriding 
effect of this 
Act. 

pass an order whether the extension be granted or not. In the event of his 
refusal to grant the extension,the Managing Committee shall reinstate tbc 
employee within a fornight from the date of receipt of the order, failing which 
the cmployee concerned shall he deemed to have been relnstared on the 
expity ofthe aftsresaid period.] 

8. No civil court shall have jurisdiction to entertain any suit in respect 
$ .  . . .1,, . . , 

# ~ f * ~ ~  9~v~z~f<&ls h&ell pp;Iy+!lj!;S ~ E S  i y;[. 

3. No suit, prosecution or other legai procedings shaii iie against the 
Govemment or any authority or any officer appointed under this Act for 
anythmg which is in good faith done or intended to be done in pursuance of 
tkskct or 'Jrc r i e s m ~ d z  thcrcindcr. 

10. (1 ) Any employee aggrieved by an order i mposirlg any penalty on 
him othertban dismissal, removal or reduction inrankmay, within tturty&ys ! 
of the date of communication tu hrn ofsuch order, prelcr an appeal to the 
Director in such form and manner as may be prescribed : i 

Provided that the Director may entertain the appeal after expiry of the 
I 

said period of t h t y  days if he is satisfied that the appellant was prevented by 
d5cient  cause k r n  filing the appeal in h e .  

1 

(2) The Director may, after hearing tbe p d e s ,  c o r n ,  vary or reverse 
the order appealed from and may pass orders as he deems fit. 

! 
11. The State Government may, either of its own motion or on an 

application received in this behalf, at any time call fur the record of any 
p&gs which is either pending kfore d ~ e  Director or in which the Director 
has passed any order for the purpose of satisfying itselfa to the legality or 
propriety of such order and may pass such order in relation thereto as it 
thinks fit : 

Provided that the State Govemment shall not pass order under this section 
prejudicial to any party without giving such party a reasonable opportunity of 
I ' z m g  hrard. 

12. The State Government sMl be cmpetent to Isme such directives to 
the ManagingC:ommitteerrfan affiliated college a? may henecessary for the 
proper enforcement afthe provisions ofthis Act and the rules made thereunder. 

13. The provisions of this Act shall have effect notwithstdndng any thg  
to the con- contained in any other law for the h e  being in force including 
any rule, reflation, statute or Ordinance of the university concerned. 



14. ( 1) It shall be Ia\vfbl for the Government to stop, reduce or suspend Power t stop, 
the grant-in-aid to an affiliated college for the violation of any of'& provisions reduce or sus- 

of this Act or the rule made thereunder or of any directive issuedunder section pend =. p, 
1 2, by the.Mariagiilg Comiilittee, Manager or any other auihori ty c barged payment there- 

with the administration thereof. from to 
~ . . ~ ; r l r r r r r + + ~  iI! 

L - - - J  

certain casts. 

1% 1 In tlic casc nf non-compliance nf an or.rlel.nffi i:nrnryt en1 thr?riIy2 
oi- oi aiiy dii&ve, i s s i i ~  wder ilus k c  j li 6;~aiI 'w iawhi ibr h e  iiovennne~~i 
to pay, out of the grant-in-aid payable to the affiliated college such sum of 
money as is found to be due to any e~nployee fiom such a f f i  I iated college or 
the Managing C v ~ m ~ i  t?:~. 

'[(3) Before taking any action under tbis section, the Government 
shall give a reasonable opportunity to such Managing Committee, Manager 
or mthority concerned to show Muse tlgains t tke action proposed to bc takcn.1 

15. Pmydificultyarisesingi~ingeEectto~eprovisionsofthisAct,he Powertoremove 
State Govenunent may, by order, do anything not inconsistent with such djficulhes. 
provisions which appears to it to be necessary or expedient for the purpose 

3 '  

I of removingthediBculty. 

16. f 1) The Government may, by notification, make rules for carrying Power to makc 

out the purposes of this Act. rules. 

(2) In particular, and without prejudice to the gend i fy  of the foregoing 
provision, such rules may provide for all or any of the folowing matters, 
namely- 

(a) the form and manner in which appeal may be preferred to the 
Director ; 

@) form and mode of service of any notice issued under the 
provisions ofthis Act; and 

(cj my other matter which has to be or may be prescribed. 

.. 
i .  

(3) Every rule madeunder this section shall be laid as soon as may be 
after it is made before the House ofthe State Legislature while it is in session 
fur a total period of ten days which may be comprised in one session or in 
two or more successive sessions, and if, before the expiry of the session in 
1. Orni~tedbyHarymaAct90f1982. 
2.. h e r i e d  by ibid. 
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which it is so Iaid or the successii-e sessio~~s aforesaid, the House agrees in 
making any modification in the rules or the House agrees that the rule should 
not be made, the rille shall thereafter have effect only in such modified form or 
bc: ul'rlo e K ~ r ,  as ihe case may be; so however, that my such modifitahon or 
annulment shall be without prejudice ta the validity of anything previously 
Lj,vne 7z~<*:y ;kg; !I>! c. 
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